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ORDER

TCP 46/397-398/NCLT/ MB/MAH /2011

Learned Representative of both the sides are present.

From the side of the Petitioner a chart is placed on record about the "status of

the proceedings" particularly the service of notice to Respondent. In this regard

as per the chart some of the replies of the Respondent are on record.

However, the Petitioner is willing to serve the notice to the Respondent No. 6

namely Mrs. Rajashree Shankar Krishnadas, stated to be living in the same

building hence to be served by hand, so that the next date of hearing can be

intimated.

Under the circumstances, the prayer of the Petitioner is granted, so that the

notice by hand can be served to the aforesaid Respondent. Notice can be

served on or before 11.08.2017.

It is also transpired from the record that an Order is passed by Hon'ble High

Court on 11.04.2017 wherein a reference of CP 177 of 2007 has been made.

Registry is directed to locate the flle and tag the file along with this Petition and

place on the next hearing.

Matter is listed for hearing on 07.09.2017.

Duraisamy M.K. Shrawat
Member (Judicial)
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Member (Technical)
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